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RAMESH NAIR  

When the matter was called out none appeared on behalf of the 

appellant. However, a letter dated 11th March 2024 is placed on record 

wherein the appellant has requested that the issue involved is whether the 

appellant have fulfilled the export obligation against EPCG license. It is the 

submission of the appellant that all the documents for issue of EODC have 

been submitted before the DGFT and they are awaiting for the EODC. It is 

the submission of the appellant that since all the documents are available 

and the same were submitted before the DGFT, same can be produced 

before the adjudicating authority and the matter can be decided on that 

basis. Therefore, the appellant requests remand of the matter to the 

adjudicating authority. 
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2. Shri Rajesh Nathan, Learned Assistant Commissioner (AR) appearing 

for the Revenue has no objection for remand. 

 

3. Considering the submission made by both the sides and perusal of 

record, we find that as claimed by the appellant they have submitted all the 

documents related to export obligation against their EPCG license to the 

DGFT. Now these documents can be submitted before the adjudicating 

authority also for de-novo adjudication. It is also made it clear that if the 

adjudicating authority is not satisfied with the documents, the matter can 

be kept in abeyance awaiting the issuance to EODC by DGFT.  

 

4. Accordingly, the impugned order is set side. Appeal is allowed by way 

of remand to the adjudicating authority.  

 (Dictated and pronounced in the open court) 
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